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1. Snt. Katyoftl Ohoeh# wif« of Late

DaVamay Oho0h(Vx-SbetiiaR# Kenarl MCO)#

aged about 60 years» Housewife.

2* Su)eanta Gbosh# son of Late Dayamay

Obosh(^x«festinan# Memarl# MDG)« aged

about 33 years# Unemployed.

* Both are residing at Village and Post

Office •> Oramdihi, Police Btetion-Shetar#

District « Burba Burdwan# Bin-713127*

^pplleants• • •

-Versus-

1* Union of India# service through the

i. Secretary# Ministry of cowrunication*
t
h

Department of tests# Dele Shaven# New

s, I Delhi# Pin - Mw)
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2. Chief Boat Maater Oan^ral# South
j

•(
? Banzai Region# Rust Bengal Circle#1

!
12# C.B»Avenue# VogaFeg Bhewan# Uhlkata-

:
TO001J.

:

)• Asa latent Director of A^atal Services

(Rectt.), South Bengal Region# Rest

Bengal Circle# 12# C.R.Avenue# 9 Togafog

Bhauen# ftlkata^lOOOl?*

4« The Superintendent of feat Off icee#
?

fepartaent of feat# Burd^an Wvlalon#
i

i BttrAfsn, Wjs - 713101.
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CENTRAL ADMINISTRATIVE TRIBUNAL 
KOLKATA BENCHr

Date efOrdei*:O.A/350/683/20I9
M.A/350/386/2019

Coram: Hon’ble Mr. A.K. Patnaik, Judicial Member

KATYONI GHOSH & ANOTHER -VS- D/O INDIA POST

Mr. T. K. Biswas, counselFor the Applicant(s):

For the Respondent(s): Ms. D. Nag, counsel

ORDER (ORAL!

A.K. Patnaik, Member (J):

Heard Mr. T.K.Biswas, L^\ p,Q\iSslirfor^the-applicants, who submits that
CV * ^ ■

notice has been made suffi|ieilt. ^ A

As no-one appears or^efeii: ^Respondent? and Ms. D.Nag, Ld.2.
f g.
i C' iCounsel, who usually .appears^?

Court,

annexures • and M.A.Xon\her- as*4 do not wahL'fhe\O^Tici4l Respondents to go
\ \ "'v N’1 / /
\ \ *7 . ^

unrepresented. Heard Ms.TXNag, iri’extenso;'4 ’ ^
'X .

M.A.No. 386/2019 filed for joint prosecution of this case is allowed and
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3.

disposed of.

This O.A. has been filed under Section 19 of the Administrative Tribunals4.

Act, 1985 with the following prayers:

“ a) An order directing the respondents to give the compassionate 

appointment in favour of the applicant No. 2 according to letter dated 
3.12.2018 and 6.5.2019 (Annexure A/6 coll.) basis and further 

directing the respondents to take decision immediately for issue 
compassionate appointment letter in favour of the applicant no. 2.

b) An order directing the respondents to produce the all relevant 
records before the Hon’ble Tribunal at the time of hearing.



-v
c) Leave may be granted to move this application jointly under Rule 
4(5)(a) of CAT Procedure Rules, 1987:

d) Any other or further order or orders as to this Hon’ble Tribunal
may deem fit and proper.”

The case of the applicants, in nutshell, as submitted by Ld. Counsel, is that5.

the husband of applicant No.l and father of applicant No.2 died on 11.11.2006,

while working as Postman. Family pension and other benefits were disbursed to

the family. Subsequently, applicant No.l represented to the authorities on various

occasions for providing compassionate appointment in favour of her son, i.e. 

applicant No.2. Ld. Counsel for the applicants submitted that ventilating their 

grievance, applicant No.l again preferred'representation dated 06.04.2019 under

Annexure-A/5 before RespoftdenLNoTf. yi9ftAnnexure-A/6 dated 06.05.2019, the
•nT' \At \ \ $ t J • V.

Asstt. Director of Postal Seryices-I^ SpjhthrBerigal Region, Kolkata addressed a

letter to the Asstt. Director of-Postal 'Services (Rectt), who is Respondent No.3 in
* v. . ' ?

this O.A., asking the^present st%tusfof the1, ^ippli&nt’s case'sjnce it was pending 

since long. Ld. Couhsel for the applicant further submitted^that the grievance of

1

the applicants may be redressed if Respondent No. 3 is directed to act upon the 

letter dated 06.05.2019 (Annexure-A/bj.within-aspecific time frame.

Having heard Ld. Counsel for the parties, without going into the merit of the6.

matter, I dispose of this O.A. by directing Respondent No. 3 to act upon the letter

under Annexure-A/6 and pass a reasoned and speaking order as per rules and

regulations within a period of six weeks from the date of receipt of copy of this

order. It is made clear that if after such consideration the grievance of the

applicants is found to be genuine and they are otherwise entitled then expeditious

steps be taken within a further period of eight weeks to grant them the benefit of

compassionate appointment in favour of applicant No.2. I make it clear that if in
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the meantime any order has been passed pursuant to Annexure-A/6 (supra) then the 

result thereof be communicated to the applicants within a period of two weeks.

With the aforesaid observation and direction, this O.A. stands disposed of.7.

No costs.

As prayed for by Ld. Counsel for the applicant, copy of this order, along8.

with paperbook be transmitted to Respondent Nos. 2 and 3, for which, he

undertakes to deposit the cost with the Registry within a week.

Copies of this order be handed over to the Ld. Counsel for the parties.9.

Member(J)
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